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 The 3rd respondent respectfully submits Statement of facts as follows: 

 1. The 3rd respondent submits that the Project, the construction of 

Pilgrim Centre at Ittiyappara, Ranny was to construct a multi storied buildings 

at Ranny, town for the Sabrimala Pilgrims. Ranny-Pazhavangadi Grama 

Panchayath had acquired the necessary land required for the construction of 

Pilgrims Centre vide Order No. G.O(Rt) No. 3598/2008/LSGD/TVM dated 07-

10-2O08. The work was proposed by the Hon’ble M.L.A of Ranny Legislative 

Constituency. The Administrative Sanction for the work was obtained vide G.O 

(Rt) No. 1550/2013/PWD dated 27-11-2013 for an amount of 16.5 crore. 

Technical Sanction was obtained vide Order No. CE/BL/PTA/2597/2011 dated 

05-03-2014 of the Chief Engineer, PWD Buildings. After obtaining necessary 

sanction, the work was tendered and site was handed over to the contractor 

M/s. Rojer Mathew & Co. vide Agreement No. 23/SC BSC/2014-15 dated  30-

09-2014. 

 2. The 3rd respondent submits that the Contractor started the piling 

work at the site and is in slow progress. There was no pathway inside the site 

and the trespassers were not allowed to enter the site. The work was 

terminated at the risk and cost of the Contractor on 24-05-2019 due to the 

huge delay in construction process. The proposed area of the building was 

22351.90m2. But due to non availability of fund, total area to be constructed 

has been reduced to 18,720.4m2 by Chief Engineer (Document-I), Since the 

area was reduced to 18.720.4m2, no environmental clearance is required for 

the work (Document -2, Page 4, Item No. 8A) 

 3.   The 3rd respondent submits that, As per Rule 54, 7A of Kerala 

Municipal Rule, obtaining prior permission front Local Body is not necessary 
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since the drawings were prepared by the Chief Architect. However as a part 

intimation, the sketch and plan were submitted to Local Body. No objection has 

been pointed out either by local bodies or by other departments in connection 

with the environmental issues during the construction. The Government has 

provided necessary sanctions for the work since the work was useful to 

Sabarimala Pilgrims as well as for public.  

4. Therefore it is most humbly prayed that this Hon’ble Tribunal may 

be pleased to take the said Report filed by the Executive Engineer, PWD 

Buildings Division, Pathanamthitta District and thus render justice 

 

Dated at Chennai on this the 5th day of August, 2021. 

 

 

 
(E.K.Kumaresan) 

Counsel for R1, R3, R4 & R6 

Standing Counsel for  
State Government of Kerala 

NGT(SZ) Chennai Bench 
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